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AUTHORITATIVE ENGLISH TEXT
BILL NO. 20 OF 2019

THE HIMACHAL PRADESH APPROPRIATION
(NUMBER 4) BILL, 2019

ARRANGEMENT OF CLAUSES
Clauses :
1. Short title.
2. Authorisation of a further sum of ¥ 703,08,49,191 out of the Consolidated Fund of the
State of Himachal Pradesh to meet out certain expenditure for the financial year
2012-13.
3. Appropriation.

THE SCHEDULE.

Bill No. 20 of 2019

THE HIMACHAL PRADESH APPROPRIATION
(NUMBER 4) BILL, 2019

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

to authorise appropriation of certain sums out of the Consolidated Fund of the State of
Himachal Pradesh to meet out the amount spent on the certain services for the financial year 2012-
13 in excess of the amount authorized or granted for those services in that year.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventieth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Appropriation (Number 4)
Act, 2019.
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2. Authorization of a further sum of ¥ 703,08,49,191 out of the Consolidated Fund of
the State of Himachal Pradesh to meet out certain expenditure for the financial year 2012-
13.—From and out of the Consolidated Fund of the State of Himachal Pradesh, the sums specified
in column (3) of THE SCHEDULE amounting in the aggregate to the sum of I 703,08,49,191
(Seven hundred three crore, eight lakh, forty nine thousand, one hundred ninety one rupees only)
shall be deemed to have been authorized to be paid and applied to meet the amount spent for
defraying the charges in respect of the services specified in column (2) of THE SCHEDULE during
the financial year 2012-13 in excess of the amount authorized or granted for those services in that
year.

3. Appropriation.—The sums deemed to have been authorized to be paid and applied
from and out of the Consolidated Fund of the State of Himachal Pradesh under this Act shall be
deemed to have been appropriated for the services and purposes expressed in THE SCHEDULE in
relation to the financial year 2012-13.

THE SCHEDULE

(See sections 2 and 3)

Demand Services and purposes Sums not exceeding
No.
° Voted by the Charged on the Total
Legislative Consolidated
Assembly Fund
3 3 3
1 2 3 4 5
01 Vidhan Sabha (Revenue) 12,35,111 — 12,35,111
02 Governor and Council (Revenue) 21,07,455 5,84,354 26,91,809
of Ministers
03 Administration of (Revenue) — 6,17,586 6,17,586
Justice (Capital) 2,47,857 — 2,47,857
10 Public Works-Roads, (Revenue) 35,56,94,297 — 35,56,94,297
Bridges and Buildings
11 Agriculture (Capital) 3,66,068 — 3,66,068
13 Irrigation, Water (Revenue) 285,20,86,887 — 285,20,86,887
Supply and Sanitation (Capital) 18,21,39,146 — 18,21,39,146
14 Animal Husbandry, (Revenue) 4,60,31,296 — 4,60,31,296
Dairy Development and
Fisheries
18 Industries, Minerals, (Capital) 6,99,61,800 — 6,99,61,800
Supplies and Information
Technology
19 Social Justice and (Revenue) 1,15,35,704 — 1,15,35,704
Empowerment
21 Co-operation (Capital) 10,56,87,000 — 10,56,87,000
23 Power Development (Capital) 87,53,18,000 — 87,53,18,000
29 Finance (Revenue) — 73,06,13,247 73,06,13,247
(Capital) — 179,66,23,383 179,66,23,383
Total Revenue 326,86,90,750 73,18,15,187 400,05,05,937
Capital 123,37,19,871 179,66,23,383 303,03,43,254
Grand Total 450,24,10,621 252,84,38,570 703,08,49,191
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STATEMENT OF OBJECTS AND REASONS

The Public Accounts Committee of the thirteenth Vidhan Sabha in its 16th report has
recommended to regularize the excess expenditure incurred during the financial year 2012-13.
Accordingly, this Bill is being introduced in pursuance of clause (1) of article 204 read with article
205 of the Constitution of India to provide for the appropriation from and out of the Consolidated
Fund of the State for the moneys further required to meet out the expenditure on account of
expenses in excess of grants and appropriations in the said financial year.

The Bill seeks to achieve the aforesaid objectives.

(JAT RAM THAKUR)
Chief Minister.

DHARAMSHALA:
THE DECEMBER, 2019
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